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ERS OF THE TRIBUNAL  

'dard Shri 3 	•ayaJc2, 	vocate or thel 

Aj-mlicait and Shri 3  .3&iera, Addl.Standing 

Counsel appearing for the Respondents and eruc 

tiiC plearings. 

Shorn of uonecssary details, it would 
services of 

suff ice to note thattie Applicant (who was 

prcwisjonaily appointed through a regular procoss 
4 of selection 4,áor the post of ED3P 	Kood Branch 

Post Of ice and in which post he joined on 

24.6.1999) having been teniated w.e.f. 19.2.230, 

under ine.ire..3, he has filed this Original 

pplication under Section 19 of the 	 l95 

to direct the Respondents to giie appointhent 

to the applicant as EDN in any Post OfEice. 

espondents have filed their cinthr 

ocsirig the prayer of the applicant. 

It is not in dispute that the Applicant 

was prwisionally appointed as ED3PM Koocl Crrnch 

Post Office through a regular process of selection 

and his service has been terminated (before 

c(xnpletion of three years) because of reinstate 

in service of the regular incumbent, who was 

pu t of f duty in consequence of a disciplinary 

proceed incjs/adn mis trative reas on, In this 

respect, it would be profitable to quote the 

±elevant instructions of D.P&T Lr.No.43..4/77Pn 

dated 1th May, 1979, which reads as under: 

H 	Efforts should be made to gi 
alternative employment to ED ent: 
who are appointed prof is ionally ann 
subsequently discharged Ercm service 
due to administrattie reasons, if at 
the time of discharge they had put in 
not less than three years service. 
In such cases their names s hou id he 
incluned in the waitiiij list of D 
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euts ischarged rrn service, 
prescribed in D..P&T Letter No.43/ 
7//Pen., dated 23.2.1979 k'. 

On a close scrutiny of this instructior;, 

we find that the Applicant, in the instant case, 

falls short of fr months and scne days and, 

therefore, his case does not cane within the 

purview of this instruction for beiiJ enlisted 

as discajed .D.jent. In this view of the 

matter, while rejectlijg this Original Applicati 

we hope and trust that the Respondents will 

do well to consider the candidar 	the 

Applicant for anyotiier vacancy in .JD .adre, 

(in case the Applicant applies £ or the sane 

in x1rsuance of notification) al0TJ with othex 

and k while considering the candidare of all 

the candidates, the applicant shi1d be given 

a prefertntial treabrent over otherskeepin 

in mind that that he had rendered services as 

D31 	od Branch ?ost Office on provisional 
C) c 

bas is or more than three and half years and 

that his service had been terminated on 

administrative reasons. 

In the peculiar circumstances of the 

case, there shall be no order as to costs. 

Send copies of this order to Respondents 

and free copies of this order be handed over to 
the learned c i ns e is of both s ides. 
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